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Final Order No.     20449   /2024 
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PER : DR. D.M. MISRA  
 

 
  This appeal is filed by the Revenue against Order-in-Order-in-

Appeal No. 21/2012 dated 05.03.2012 passed by the Commissioner of 

Customs (Appeals), Cochin. The amount involved in this appeal is 

below the threshold limit prescribed by the Board Circular F. 

No.390/Misc./30/2023-JC dated 02.11.2023 for filing the appeal before 

this Tribunal. Therefore, in view of the said Circular, the appeal is 

dismissed. 

(Dictated and pronounced in Open Court) 
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